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Minutes of the Twenty-sixth to Thir-
ty-sixth sittings of the Committee on
~Petitions.

12-12 Hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to re-
rt the following messages received
‘trom the Secretary of Rajya Sabha: —

(i)

“In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to
return herewith the Bihar Ap-
propriation Bill, 1968, which
was passed by the Lok Sabha
at its sitting held on the 26th
August, 1968, and transmitted
to the Rajya Sabha for its
recommendations and to state

- that this House has no recom-

mendations to make to the Lok
Sabha in regard to the said

©OBill”

(ii)

(iii) “In accordance with the

“In -accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am directed
to return herewith the Appro-
priation (No. 3) Bill, 1968,
which was passed by the Lok
Sabha at its sitting held on
the 26th August, 1968, and
transmitted to the Rajya Sabha
for its recommendations and
to state that this House has no
recommendations to make to
the Lok Sabha in regard to
the said Bill.”

pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am directed
to return herewith the Appro-
priation (No. 4) Bill, 1968,
which was passed by the Lok
Sabha at its sitting held on
the 26th August, 1968, and
transmitted to the Rajya Sa-
bha for its recommendations
and to state that this House
has * no recommendations to
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(iv)

Minutes, Report Evidence

make to the Lok Sabha in
regard to the said Bill.”

“In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am directed
to return herewith the Uttar
Pradesh Appropriation (No. 3

Bill, 1968, which was passe

by the Lok Sabha at its sittin

held on the 27th August, 1968,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House
has no recommendations to
make to the Lok Sabha in
regard to the said Bill.”

COMMITTEE ON PETITIONS

SHRI S. C. SAMANTA:

THIRD REPORT

I beg to

present the Third Report of the
Committee on petitions.

+ EVIDENCE

SHRI S. C. SAMANTA: 1 to

lay on the Table a copy of the

vi-

dence given before the Committee on
Petitions.
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MR. SPEAKER: They have heard

it.
time,

1 should like them to place it in




